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Scarcity af Essential Commodities

791. SHRI R. V. SWAMJNATHAN: 
SHRI PRASANNBHAI MEHTA; 
PROF. P. G. MAVALANKAR: 
SHRI UGGRASEN;

Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether Central Government 
have not been able to lake any action 
gainst the anti-social elements trying 
to exploit the scarcity of essential 
commodities;

(b) whether there was shortage of 
«^se.itial commodities in various States 
during the months of March and 
April, 1977, and

(c) the steps being taken *to have a 
regular supply of essential commodi
ties in the raarlcet?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI MOHAN DHA
RIA) fa) Enforcement of penal mea
sures against anti-social elements try
ing to exploit "the shortage of essen
tial commodities is primarily the res
ponsibility of the State Governments. 
The Central Government has advised 
the State Governments to have orders 
issued under the Essential commodi
ties Act requiring the display of pri- 
issued under the Essential Commodi
ties. The Central Government has 
initiated action against those licensees 

arc alleged to have misused the 
licences given to them for the import 
of edible oils undef the free licencing 
•system.

(b) and (c). Due to shortage in the 
production in the previous year *of 
some essential commodities like cot
ton, oil seeds and pulses, the -availdbi- 

LS—3

lity position was somewhat tight. 
During March-April, 1977, the posi
tion improved though the prices contL 
nued to be high. The immediate 
measures taken by the Government 
during March-April, 1977 to improve 
the supply of essential commodities ‘ 
to the consumers include:

(i) Release of more cereals 
through the public distribution 
system;

(ii) removal of the restrictions 
on inter-State movement of wheat;

(iii) increase in the releases of 
non-levy sugar for the months of 
May, June and July, 1977;

(iv) regulated export of potatoes 
and onions:

(v) continuance of imports of 
adequate quantities of edible oils 
through the State Trading Cor
poration and the private trade for 
supply to the Vanaspati industry 
and for direct consumption;

(vi) arregements for the distribu
tions of refined imported rapeseed 
oil for direct consumption through 
the State civil supplies organisa
tions at a retail price of Rs. 8.50 a 
kilogram in some high consumption 
centres to begin with; and

(vii) staggering, to the extent 
possible export cement.

As a long term measure, the Go
vernment is working out details of 
building up a massive public distribu
tion system for a number or essential 
commodities.

Remittances by Foreign Banks

792. DR. VASANT KUMAR PAN
DIT: Will the Minister of FINANCE 
AND REVENUE AND BANKING be 
pleased to state:

(a) whether Reserve Bank’s ban on 
remittances abroad by. Foreign Com
panies has been defaulted by tome
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Foreign Banks, and if so, which are 
those bank$ aud what is the amount 
involved;

(b) whether the Reserve Bank has 
ordered the Grindlays Bank to bring 
baqk to the country Rs. 3.5 crores, 
wrongly transferred under 'Head 
Office Expenses’9 during 1974 and 
1975; and

(c) whether Government have look
ed into the accounts of the foreign 
banks who have transferred huge 
amounts under the Heading, Head- 
office expenses, technical know-how, 
Collaboration arrangements and Im
port-Export Trade Bills during the 
last three or four years?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING 
(SHRI H. M. PATEL): (a) Reserve 
Bank have not placed any ban on re
mittances abroad by foreign compa
nies including foreign banks. The 
profits made by the foreign banks 
after deduction of Indian income-tax 
are allowed to be remitted abroad. 
The Reserve Bank has intimated that 
during the past three or four years 
foreign banks have generaMy con
formed to the control regulations re
garding remittances to head office.

(b) Reserve Bank has reported that 
during the years 1973, 1974 and 1975, 
the Grindlays Bank was asked to re
patriate a sum of Rs. 57.87 lakhs in 
the aggregate which was not allowed 
by the Income-tax authorities as head 
office expenses. Grindlays Bank has 
repatriated the aforesaid amount, paid 
tax thereon and has been allowed to 
retransfer the balance abroad.

(c) The amounts to be allowed as 
head office expenses are being look
ed into by the Income-tax authorities 
as and when the foreign banks are 
assesed for tax. Reserve Bank will 
also examine, during its inspection 
ot these banks, wh t̂ categories of 
head office expeness claimed by them 
•a** be considered as legitimate.
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Foreign aid

794. SHRI R. KOLANTHAIVELU: 
Will the Minister of FINANCE AND- 
REVENUE AND BANKING be pleas
ed to statê

(a) whether Government propose to 
go in lor massive foreign aid so as to 
remove poverty within ten years; and

(b) whether Government have work
ed out the blue-print of . a plan for 
massive foreign aid and- Us meaning
ful utilisation?




